IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL M SCELLANEQUS PETITION NO 21850 OF 2010
I'N
CRIM NAL APPEAL NO._ 140 OF 2010
P. K SHUKLA APPELLANT

VERSUS

STATE & ANR RESPONDENTS

ORDER

After hearing |earned counsel for the parties,
we direct that the entire ampunt with interest which
has been deposited either in this Court or before the
Hi gh Court shall be released to the respondent No. 2
forthwith within a period of two nonths from today.

The  Crim nal M scel | aneous Petition stands

di sposed of in the above terns.

[ CHANDRAMAULI KR. PRASAD]

NEW DELHI ,
DECEMBER 13, 2010.



